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. APPL ICATION ND.1588/1994

DATED THIS THE FOURTH DAY OF OCTOBER, 1994

Mre TeVe. Rananan, Member (A)

' Mr. mohammed Barakulle

S/c. Abdul mejeed, aged about

66 years was working as Guard
A passsnger

- Noo.EE 1137, Southern Railways

' Yelehanka SBC, Pangz2lore (now
retired from service) end residing
at No.41, Sirsi Road, Chamerajpet
Bangalore-18, eseee Applicant

(mr. m.S, Anandaremu, Advocate)

Vs.

1« The Uniocn of India, repressnted
by its Secret,ry
Mministry of Railways, Rail shavan
New Delhi.

2, The Cheirman, Railwdy Board
Rail Bhavan, New Delhi.

3. The GenesralManager
Southern Railways
Park Town, Madras,

4. The Divisional pPersonnsl
officer, Southern Railways
SBC, Bangalore. esee. Raspondents

{Mr.- A.N. Venugopal, Standing Counsel
for Railuays)
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(Mre To.V. Ramanan, mMember(A))

Heard the learned counsel for the applicent

¥, Shri M.S. padmarazjsish
PR end elsc Senior Centrel Governmant Standing Counssl/for :
s X'ﬁﬂi' Shri A.N. Venugopal, Standing Counsel for the respondents.,
‘/i".v“-“:‘ '... isl ) .
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o Ligey i f - E' Shri Venugopal ie permitted to file his memc of appearance
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\\‘6}\\~ “';)1:4? in 2 weeks time. Admit.
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2. It is not |poesible to provide the

relisf sought by the applicant in terms of the dscision

of the Full Bench of tHis Tribunal in 0.A. Nos.
395 to 403/1991 (C.R. Rengadhamaish & pthers Vs.

Chairman, Reilway Board & Others) beceause the Supreme

|
Court has stsyed the oéeration of the judgement of the

Full Bench, [In such circumstances, it is made clear
that the righ#s of the ppplicant will stand regulated
in the licht of the propouncement that the Suprems Court

may make in the SLP pending before it,

3. with the apove observations, this

|
application stands disppsed of finally, No costs.,

S~
(T.V. RAMANAN)
MEWBER(R)
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